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Order dated 5.7.2001 

Heard Shri. A.K.MOhanty-A, learned 
counsel for the petitioner and Shri A.K.BOse. 
learned Sr.St.COunsel for the respondents. 

In this O.A. the petitioner has prayed 
for cash equivalent of his leave salary on his 

retirement from service on invalidation, along 
with 12% interest. Respondents have filed 
their counter indicating therein that cash 
equivalent of the seleave salary has already 
been paid to the applicant. In view of this 

learned counsel for the petitioner does not 
want to press this O.A. The O.A. is, therefore, 
disposed 	off for not being pressed. No costs. 
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